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(National Company Law Tribunal)
(Bench: Allahabad)
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ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF ALLAHABAD BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON-18.09.2017
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CA No.116/ALD/2017

Sh. Arun Saxena, Advocate for the petitioner company. The present petition
s filed U/s 252 of the Companies Act, 2013 seeking for restoration of the name of
the company as stated to have been struck of by the office of ROC, Kanpur. Hence,

a notice be issued to the respondent/Central Government through the office of ROC,

Kanpur.

The matter be listed on 10" October, 2017.

Dated:18.09.2017 Sri H.P. Chaturvedi, Mémber (Juaicrm,)

Tvped by:
Kavva Prakash



